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THE FOREIGN - CONTRIBUTION* (REGULATION)
AMENDMENT ACT 1985 . |

NG. 1 OF 158_5

An Act to amend the Forelgn Gpntrxhutgon

0> BE it e‘nfavcted byxrfﬁ’amhame“mtdn ﬂ:len'l‘hnrty;ﬁ,ﬁh Yggr ,gf the. Repubhc '

of India as folloWss—"/ »irit o Looyofipny mols b sibpe noe 0 o 1 5

\nl (1) T hls k;Act may\ bP) called‘ mqumgi;gn&C,Qﬂtribufiigp (Regulation)

(2) The prov1smns of this Act other ‘than sectiong 4 and 6, shall be:
hrdeemed o, have fgpmg\_;@tq&g@;ce on. the. 20th day of Oc‘coberlc 1984 and

h'SﬂﬁtlonSFA and'f “' ‘ 7 f nA 1 On. he 1St day :

hsef ;Januar ) 3,985 -

: I
49 of 1976.
“Exp tifdtion: s Acdomdtionadelivery. @rrtrjans,ﬁemofrany ,)artxcle
'icurrency «or> fdr%ign sdturity: reférreditor in-this dause by any
o é@eived‘ 1t ﬁrm fgny cf«a}'elgn sqp.r@e,v either

'-vnamely —

of
Indra~»

._ o ‘,;(1} wlpch 1s 'or ,1s deemed to' e reglstered with the
1 cupn Canms mn of Indla as’ a-pohtlcal party_ under
;Elechbh Sym ,19 '( eserVatio

BN

@) whlch has set up candidates for electlon to any -

‘ Legil ute, but ‘is 'not 50 ‘régistered ‘ortdeemadito be

reglsteréd under thé" Blectibn’ Symbols (‘Reservatm}m ,and

Allotment) Order, 1968

Short

tifle . )
and Com.
-mence-

ment,

- Amend-

ment of
section 2




T T T R T T S ST, St s

. ment of
" . section 9. shall be substituted. ERE D RN

"2 o Fo“rezgn Contmbutwn (Regulatwn) Amendment : _ [ACT 1

(i) a pohtlcal party me;ntloned in column 1 of Table I

" to the notification of the Election Commission of India

. No. 56|J&K|84, dated the 2Tth September 1984, as in force
. for the tlme belng, -

aiE) Eapln | !
Amén? 3. In section 4 of the‘pri‘nc'ip"al A ii“s'lgﬁ;s'ection N, in clause (),
.i?tlit)"n' 4 - for the words “Government servant”, the words “Judge, Government
7 servant” Shall be . subst1tuted ' '
Amend- 4, In section 6 of the pr1nc1pa1 Act for sub-sectmn (1), the followmg',‘
:‘;:ft °f6 sub-sections shall be substituted, namely —
101 O.

o (l)bNo((apsomatlon [other thas an organisation referred to in
sub sectlon (I) of section 5] having a definite cultural, economic,
-~ educational, .rehgxous or social’ programme shall accept forelgn con-

trlbutlon ufiless” §uch as50c1a‘t10n——— ARG e o g

(a) reglsters Htself! with! the ‘Central. G}overnmen'
“ance with the. rules made under this Act; and. :

ERIIEEE S

(b) ‘dghees o receWe ‘such fbrelgn* contr1but10ns only thrrough_ ,
' such one of the branches of a bank as it say speélfy inrits . apph— ‘
(gatmn for g ch»‘ reglstratlon o

o butlon”reeewed :
by it,, the, source from Whlc _and the ‘manner, 1n whlch such foreign
ppntm}yntlon Wasr recel

ner in Wthh such’ forelgn contflbutlon ‘was uﬁ"hSed bS‘/;' 1‘}

L f',i{.&: cacd 1 .‘1»1-

. SHEEN ,,1': .
Prov1ded that where such assomatmn obt_

tlma‘tlon W1th1n xthe prescrlbed tlme or in. the prescnbed

gy Bives: any “intimation-which - As ialse the Central Govern-

5 ment-may, by n'otlﬁcatren in: the, Official- Gazette -digs that such
‘“gssbeiatibn ‘shallifot after the idatei of: dissue, of such not;glcatlon, ac-
cept any foreign contributlon w1thout the prlor permission of the
Central G«ovérnment i il B L I S L

" (1A) Every association, referred. o 1n sub-sectmn (1) may, if it
s not reglstered with the Central Government under that sub-section,
) accept any foreign’ contnbution only: sfter - obtaining the prior per-
mission of the Central Government and shall also igive, within such |
;- time.and: in such. manner as may be prescrlbed an intimation to the
.Central Government as to the amount of fore1gn contnbutmn re-
ceived by- 1t the source from Whlch and .t_he mianner in which such
foreign.. eontmbutlon Was recelved and t_ ‘pur'poses for which and’
the manner in whlch such fore1gn contrxbutlon was utlhsed by it.”.

R -5‘ In seetlon 9 ofv the prmc1pal Act in the opempg pOI‘tlon for the »
~ijvords “Government - servant”,,:the, “words. “Judge, Government ‘servant”

Amend-
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6. In section 10 of the principal Act, in clause (b), for the words and

figure “require. any association, spemﬁed in section 6”, the words, brac-
‘kets and figures “without prejudice to the provisions of sub-section (1)
of section 6, require any association spec1ﬁed in that sub sectlon” shall be -
substltuted e e o T e v

J «.'

post”, at both the places where they occur the words and letter “Group
A post” shall be qubst1tuted . '

Ty §,>,a,

8. After section 15 of the pr1nc1pa1 Act the followmg section shall be

inserted, namely:—

LTI
Pl

“15A. Where any organisatiotr or' association fails to furnish any -

. returns under this Act within the time specified therefor or the re-
turns'so furnished are not in accordance with law or if, after inspec-
“tion of such returns, the’ Central - Gevernmen{; his® any “‘reasonable

cause to believe that any provision of ‘this Act has been;.or is being,

contravened, that Government may, by general or spec1al order,

authorise such gazetted officer, Lholdlng a Group A post, as it may

~think fitinto: ‘audit-any-books: of aecount: kept or unaintained by such
- organisation assoclatlon as the case may be, and th ereupon every
such officer s?léli Havé thie r1ght to entér in” or upon ‘atiy prermses at
any reasonable hout; 'before Sunset’ and afterJ sunr1se, foi
of aud1t1ng the said books of account::.

.»«;"

Prowded Yhat"sny intor Stion obtamed frofn:sdc audit shall
be kept confidential and shall not be dlsclose

poses of this Act.”,

Fhe wreisi o s wYe,
Lol FROULRIAYETS

9. After"séetlon’% of the pmnmpai Act, the follongrsectlon shall be
_1nserted namely:— ° R

“25A. Notw1thstand1n anythlng contamed in thls Act whoever
having been convicted of

tion 23 or section 25, ine.sq ﬁar,\as;:su_clyqﬁence relates to the accept-
ance or utilisation of foreign contribution, is again convicted of such

_ _offence shall not accept any féreigh:€otitribution'fot a permd of three

years from the date of the subsequent .eonviction:”s .

S (1) 'i"he Fore1gn @bntmbutlon (Regula’aon) Amendment Ordmance
‘]984 is hereby repealed! - T

(2) Notw1thstand1ng such rey eal,v anythmg done or any actlon taken

" under the principal ‘Act, ‘4§ E3indba By ‘the sild Ordihande shall be

deemed to have been done oF; takex}qupdger the prlnclpal Act, as amended :

by this Act. 7

7 In sect1on 14 of the prlncxpal Act for the words and ﬁgure “clags I ‘

i the-! purpose _

ahy offenCe under sub-section. (1) of sec-

Amend- .
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of new
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of new
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-tion,

Repeal
and sav--
ing.




